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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH 

THIS THE 13TH DAY OF MAReH, 2002 

Original Application No. 142 of 2002 

CORAM: 
I • / 

HON.MR.JUSTICE R.R.K.TRIVEDI,V.C. 

HON.MR.S.DA~AL,MEMBER(A) 
. 

Jokhu Ram, son of Manqru 
R/o village Sidhwar, P.O.Dandwar 
Khurd, district Maharajganj,U.P • 

Applicant 

. (By Adv: Shri S.K.Srivastava) 

Versus 

• 
1. Union ot India through ·the 

General Manager, N.E.Railway, 
·Gorakhpur. 

2. · Divisional Railway Manager, N.E.Railway 
Lucknow. 

3. Station Superintendent, Campierganj 
Gorakhpur. 

4. Divisional Engineer~ N.E.Railway 
Lucknow. 

". • • Respondents 

(By Adv: Shri K.P.Singh) 1, 

0 RD E R(Oral) 

JUSTICE R.R.K.TRIVEDI,V.C. 

By this OA u/s 19 of A.T.Act 1985 the ftpplicant has 

prayed for a directiqn to ~he respondents to.take work of 

Peon or Waiting Room Behra nr Token Porter instead of the 

wo~k of Chowkidar after transferring him from Gonda Railway 

station to Anand Nagar Failway station or C~mpierganj 

Railway station or Gorakhpur Railway station. Applicant 

has also prayed that the respondents be directed to pay 

salary from the month of August 2001 till date. 
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The facts of the case a re that the applicant was 

serving as.Gate m~n in the Railways since 7.5.1970.0n 
..I'--. . 

1.6.1997 the applicant $sufferea injury ana lost his 

fingers o·t Le f t h and , The c!PPl icant became inval Ld a nd 

he has been given alternative job of Chowkiaar in place of 

Gate man.• Dis~satisfiea with the same the applicant fi1ea 

OA No.1498/2000 before this Tribunal.which was aisposea of 

• finally by'oraer aatea 12.1J2001 that applicant may pursue 
.. ivu.:f ,, 

the m.atter with the r aspondan t s ana~may de c i de the matter 

sympathetically. It appears·t.hat a1ppl icant filea I ' represen-' ., . . " 
tation which has been aisp<;>sea of by the impugnea oraer 

consiaering 
•, .. /..__ ' "\. 

aatea 25.4.2001. The oraer says that the thyf-<v 
\. .. 

_incapacity·of the applicant' he has been given the post of 

Chowk_idar. It has a~so been -statea that the posting - 
of the applicant as prayea ih 

possible atpresent. However, 
I ' 

the representati0n is not 
~\\."' . 

in future f post of <:;howkida; 

fall; vacant in Anana Nagar or in any aajoining place, 

he may give application again ana it sh~ll be consia~red .. 
afresh. ' In th~se ciccumstahces, 

. 
t'he .ma t t.e r has not be~n 

closea, the request of the applicant could not be grantea 
~ o .e_~u_..~ ._...,, 

as the v~cancy was not ther~. However, there_f. JJg~any 

- vacancy he may apply before the responaents. ~o far as 

the second direction for payment of salary from August 

2001 is ~oncerned, applicant aia,not pray this before the 
. . 

respondents in his representation.· From the material 
J - . .. 

available on the record we do not fina any reason on which 
- . I. . . 

basis the salary of th~ applicant may not have· been paid. 

· In the circumstanc es,- we dispiose of· this OA with the 
I • 

liberty to the applicant.to make a representation before" 
.- ' • I - , I - 

respondent no.2, U.R.M., N.E.Railway Lucknow for payment 
. - , \ 

of salary ~hich -mqy be due to him which shall be considerea 
·'- 

ana decided w~thin two month~ from the date ·a copy of the 

order is filea .. before him. However, there. will be no 
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order as to costs. .. 
/ 

MEl,(A) 
• I 

" [ 1 VICE CHAIRMAN 

Dated: 13th march, 2002 
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